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— . &E/ 1, ORDER DATED 09,06,2004,
4 Applicant,Sri T, Ram@ Rao,having
Y Vs . o ihine
D—X’V VY | faced an order of transfer under Annesalre-A/7
‘ DA/‘/\' s c\flqm dated 10,3.2004 preferred representation
&"( (E"“‘ > unde r Annexure-3/8 dated 08,05,2004,During
y the pendency of the said reprecentation,
el

the Applicant has preferred this O,A, under
section 19 of the Administrative Trikunals

Act,1985,
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service,the authorities axze competent
to transfer a Govt,servant should yive
passionate look to the grievances of the
Covt, servant and in the said premises,this
Original Application is disposed of with
direction to the Respondents to look to the
grievances of the Appliéant as raised

unde r Annexure-A/8 dated 8,5,04 and until
considerations are given to the grievances
of the applicant as made in his represen-
tation (and points raised in this 0.A.),the
transfer order dated 10,3,04 is hereby

kept in abeyarce and, as a con sequence, the
¥ Applicant shoulé be allowed by the Respon= |
| dents to work in the post in which he was |
working prior to issuance of the impugned

order of transfer dated 10,3,04,

with the observations and
di rections made above, this Original

Application is disposed of,
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ReSpondentsjalongwith copies of the 0. A

and free copies of thisomder be given

¢ e \ %—/MUVV & __' to learned counsel for the Applicant and
QY fi}f:’ 7 ON S 12 M, P,C.Fanda, leatned Additional Standing
ﬂﬂ*ﬂ %ﬁa’%égﬂ/‘ Counsel for the Railwaysson whom a copy
' <ﬁL/’ " of this 0,A, has already been served,




